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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

of on 30th DecernDer,2003 w 

to the RasDon dents to con sider the grievance 

of the ApplicantS within 120 days, 

It appcars,now the 	spordents 

have passed 	order under !nneire-A/7 

iated 93,2004 tuincJ down the grievrce 

of the App1ict;whereafterthe App1icrit 

surnitted another rep resertation under 

Anne.vare-A/S dated 24.3.2004;whjCh is 

stated to he still pending.In the said 

premises,the Apr1cartt has apDroached thi& 

Tribunal again in the Rresent OAIt is the  

case of the Applicant that in the rneaitime 

further juniors of the Applicant have been 

rj iven promotior without considering the 

case of the App1iCt in its proper 

perspectiVe.It is the ositive case of the 

Applicant that his case for promotion djd not 

receive due ccnsideation of the Req3crdents 

in tens of the Railway Board 

o:-1999 and that the said provisions ofe 

Railway Board Estt SlNo, 266 of 199 

ought to hate been kept in view while 

consderig the case of the AppUct 

having heard Mr.Mohapatra,leaLned 

Counsel for the 	pl - cit id Mr.P.C.P.3rda, 

learned counsel earirg for the RajlwaYS 

on whom a copy of this OA has already be 



ni 
rt~frl le~ 

served,thjs Origiral Application is disposed 

of with di rect ion to the Re on d ts to 

consider the case of the 2 pp1ict for 

promotion by keepjng jr min(I the )EOVjSjS 

of the Railway Board istt.3l.o.265 of 1999 

and to ccnsjder his case further to ran him 

promotion retrospectively from the date wIfen 

his al1eged jtj'rs iere given superseding 

o romotjon 

ZIlIt is also the positive case of the 

4 Aoa1jcrt that few promotional posts are lying 

and unless the Respondents look to his cy 

(~   /7 fE3( 9r4 

Resoor dents a1ongith copi::s of the OA, and 

free copies of this o rc'ier he given to 1c-aed 

p r 
counsel for both sides. 

Me(ijdicj al) 

giievan ces lrnmeaiate ettect,1e may sustajn 

further supersessjon • The refo re, the Respodents 

are hereby called upon to complete the ercjse 

of giving consideration to the grjevces of 

the Aplicant(jn terms of Railway Board Lstt, 

S1,o,266 of 1999) as eeditious1y as possibLe; 

preferably before grantj'g further prorrtjon to 

0th C r s. 

vjth the aforesaid observatios an d / 
directions,thjs Origl Aprljdation is disposed of 

at this admission stage. 

Send ceoies of this order to the 
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